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IN THE CENTRAL ADMINISTRWrIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 	 I  

C.P. 53/94 
in 
O.A. 134ç/93. 	 Ut. of Deciä.on : 4-8-94. 

J. Laxmanna 
N. Satyanaraysna 
N. 8aianna 
A. Panduranga Rao 
M. ManickyamSetty 
K. Eawara Rao 
Syed Ameer 
S. Nabi Sahab 
K. Yesurathnam 
S.A. Khadar 
B. Raju 

Vs 

Sri S.C. Ilahalik, 
Director General, 
Dept. of Posts, 
Oak Sadan, Sansad Marq, 
New Delhi 	1. 

Petitioners. 

Respondents/ 
Con temnor. 

Counsel for the 	 Mr. Krishna Devan 

Counsel for the Respondents/ 
Con temnor. 	Mr. N.R. Devaraj,Sr.CGSC. 

C OR AM 

THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (3UoL.) 

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.) 
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1_7K 	_ 
C.P.53/94 	

- 	 Date of order:04.0E.1994 

in 

C.A.1346/93 

ORDER 

lAs per Hon'ble Shri A.V.Haridasan,Me.mber(J)X 

The original application was disposed of by 

an order dated 29iO.93, directing the rspondents therein 
agq~  including the contemner, Who is Director General, Deptt. 

of Posts, to take a final decision on the representations 

submittedby the applicantt in the OA within a pericd of 

six months. This CP has been filed by the petitioners 

praying that action be 	Contempt of Courts Act 

may be talcen against Shri S.C.Nahalik, Diector General 

Dptt. of PostS/for not complying with the directions 

contained in the judgement for not takinc a final decision 

in the matter. 

2. 	 When thjtion came up for hearing today, 

Shri Nfl Devraj, learned Central Government Standing Counsel 

who appeared for the respondents in the Contempt Petition 

brcught to our noticethat the alleged cqntemner, 

Shri S.C.Mahalj.]c, Director General, Deptt. of Posts had 

t-kon 	cinl  

months from the date of receipt of the order of this 

Tribunal. It was also brought to our notice that a copy 

of the order has been forwarded to Chief Postmaster General 

for service on the petitioners. A copy of the above said 

communication has now been given to Shri Krishna Devan 

conternner has complied with the directions contained in 

the judgement by taking a decision on the : represent&tjcns 

of the petitioners and therefore he has not done anyticing 

or omitted to do anything inviting action under the Contempt 

of Uourts Act. If the petitioners are aggrieved by the 



decision taken as observed in the OA, they are at liberty 

to challenge the same in an appropriate proceedings. 

Therefore the contempt petition is dismissed. 

.GcRTh 
	

(A.v. HARIDASAN) 
Member (Admn 	 MernberKjudl.) 

Dated:04th August, 1994 

(Dictated in the Open Court) 

DEPUTY REGISTRAR(J) 

Copy to: 

1. Sri S.C.Nahalik, Director General, Depto of Poats,) 
Dak Sedan, Sansad Narg, New Delhi-i. 

9Jw fin0 rnnv . 	. n rKrishnafleuan fl,wocateCAi,Uyderabad. 
One copy o uevrojo j 

4L1 One copy to Library,CAT,Hyderabad. 
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